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Cuttack the 1th 
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i1yy Jliui  j 
RK. Sahoo, 
aged about 51 years, 

C' L z10. L. arioo, 

At-Gopkantpur. 
P0- N aya r at 
Dist-Puri, 
Presenfiy serving as Assistant Manager (Lab), 
NALCO Damanoth. 
At/PO-Dama njodi, 
Dst-Koraput. 

.Applicant 

ir fte Apiicnt M/- I. Sengunta. DK. Panda, G.Sinha. A. Mishra) 

VERSUS 

Union of india 
National Aluminium Comnany Limited, 
Represented through its Chaiman-Cum-Managing Director, 
NALCO, NAI.CO  Bhawan, Nayapaii, 
B:neswar-710i3. 
Director (P&A), 
N aton al Auinraun Compan' Linuted, 
NALCO Bhawan, Navapaili, 
Bh;.baneswar-751 013. 
Geneai Manager (H&A), 
National Aluminium Company Limited 
Mines & Reginery Complex, 
Damanjodi, At/PoDamanjodi. 
Dist-Korap at, 

Respondents 

('dvocate- vtr. U.B. lv1ohaoara, 

cDERjor 

LE;(ll 

a 
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0. A. NO.1025 OF 2012 
ILK. SAIIOO VS. UOI 

We find that the applicant in this O.A. has challenged the action 

of the Respondents in not protecting his personal pay while fixing his 

pay in the revised scale of pay, which was introduced w.e.f. 

01.01.2007 to the employees of the NALCO, and further challenges 

the action of the respondents in not disposing of his representation 

made for protecting his personal pay. 

in course of hearing on admission Mr. J. Sengupta, Ld. Counsel 

for the applicant brought to our notice a representation dated 

15.02.2012 vide Annexure-A/8 made by the applicant to Respondent 

No.1 and submitted that he would be satisfied if a direction is issued 

to Respondent No.1 to consider 	and dispose of the said 

representation within a specific time frame. Mr. U.B. Mohapatra, Ld. 

Counsel appearing on behalf of Respondents-NALCO has no 

serious objection to the above prayer made by Mr. Sengupta. 

In consideration of the above, we direct Respondent No.1 to 

consider the representation dated 15.02.2012 of the applicant and 

dispose it of through a reasoned and speaking order, if not yet 

disposed of and communicate the decision thereon to the applicant 

within a period of six weeks from the date of receipt of this order. 

With the above observation and direction the O.A. is disposed. 

:O Costs. 

E. 	Send a' copies of this order along with paper book to 

Respondent Nos.1 & 2 at the cost of the applicant for which Mr. 

Sengupta undertakes to file requisites by 17.01.2013. 

(R.C. MISRA) 	 (A.K. PATNAIK) 
MEMBER(A) 	 MEMBER(J) 
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